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 BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

INTERLOCUTORY APPLICATION NO.      of 2025 

in 

ORIGINAL APPLICATION No. 174 of 2024/EZ 

 
(Under Section 19 of the National Green Tribunal Act, 2010 read with Section 151 
of CPC,1908) 
 

IN THE MATTER OF:  

          National Mission for Clean Ganga                                                     ….. 

Applicant             

Versus 

1. Commissioner, Municipal Corporation Arrah, Office of the Collector & 

District Magistrate, Collectorate Campus, Ramna Maidan, Ara District, 

Bhojpur - 802301  

 

2. Member Secretary Bihar CPCB, Bihar State Pollution Control Board Parivesh 

Bhawan, Ns - B/2 , Patliputra Industrial Area, P.O. -  Sadaqat Asharam, Patna 

(Bihar) - 800023  

 
…..Respondents  
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MOST RESPECTFULLY SHEWETH:        

1. That the present Interlocutory Application is filed for seeking wavier of cost 

imposed on the applicant vide order dated 19.08.2025 passed by Hon’ble NGT 

(Eastern Zone Bench) in O. A. No. 174 of 2024 titled Sourabh Kumar Vs. State 

of Bihar & Ors. Copy of NGT’s order dated 19.08.2025 is enclosed as 

‘Annexure – I’.  

2. The applicant herein National Mission for Clean Ganga is Respondent No. 3 in 

the above mentioned matter pertaining to pollution in the "Prachin Ganga," a 

10 km long tributary of the river Ganga and vide order dated 08.08.2024 the 

Hon’ble NGT (PB) has directed the present respondent for filing affidavit. 

3. That in order to apprise the Hon’ble NGT regarding the status of Prachin 

Ganga, information was sought from the District Ganga Committee, Arrah, and 

the State Program Management Group (SPMG), Bihar, to provide details 

regarding the pollution abatement measures taken and action initiated with 

respect to the alleged dumping of muck and garbage in the Prachin Ganga river 

stretch vide letters dated 05.09.2024.  

4. That in response to the above, an Action Taken Report dated 25.09.2024 was 

received by NMCG from the Bihar State Pollution Control Board (BSPCB). 

The report confirms that BSPCB, in exercise of its powers under Section 33A 

of the Water (Prevention and Control of Pollution) Act, 1974, directed the 

concerned authorities to: 

i. Stop and Prevent dumping of solid waste on the banks of Gangi river in 

ii. Arrah, Bhojpur; 

iii. Take immediate steps for removal of the legacy waste dumped on the banks 

of Gangi river; 

iv. Take immediate action to stop dumping of mixed solid waste further, on the 

banks of Gangi river in Arrah, Bhojpur; and 

v. File an action taken report of the aforesaid directions within 15 days from 

the receipt of this notice.” 

5. That the BSPCB’s Report was accompanied by black and white photographs of 

the affected riverbank, which were annexed along with NMCG’s affidavit dated 

04.12.2024 filed before the Hon’ble Tribunal.  
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6. That the defect, as pointed out by the Hon’ble Tribunal Registry, pertains solely to 

non-filing of coloured photographs, which occurred due to unavailability of such 

photographs at the time of filing. The oversight was purely inadvertent and 

technical in nature and did not affect the substantive content or integrity of the 

affidavit or its annexures submitted by NMCG. 

7. That said affidavit dated 04.12.2024 was otherwise filed well within the 

stipulated timeline and in compliance with the directions of the Hon’ble 

Tribunal.  

8. That vide order dated 29.05.2025, the Hon’ble Tribunal was pleased to impose a 

cost of ₹3,000 on Respondent No. 3 for not curing the defect within the stipulated 

time. It is respectfully submitted that thereafter, Respondent No. 3 filed an 

Interlocutory Application dated 06.08.2025 (filed on 18.08.2025) seeking waiver 

of the cost imposed on the National Mission for Clean Ganga (NMCG), 

Respondent No. 3 herein, vide the aforesaid order dated 29.05.2025. Copy of the 

Interlocutory Application dated 06.08.2025 is marked and attached as ‘Annexure 

–II.  

9. That the answering Respondent, along with the said Interlocutory Application, had 

also filed its detailed reply dated 06.08.2025, which was duly uploaded on the 

Hon’ble Tribunal’s website on 18.08.2025. However, vide order dated 19.08.2025, 

the Hon’ble Tribunal inadvertently observed that Respondent No. 3 had not filed 

its reply and accordingly imposed a further cost of Rs. 5000 upon the Respondent. 

Copy of the Affidavit dated 06.08.2025 is marked and attached as ‘Annexure 

–III’. 

10. That NMCG, being a public body engaged in environmental and river 

rejuvenation efforts, operates under procedural and budgetary constraints. The 

cost imposed, though nominal, affects the deployment of public funds meant for 

critical environmental initiatives. 

11. It is humbly submitted that, for the reason stated hereinabove, this application 

seeking waiver of cost imposed. The default being purely technical and 

unintentional, it is respectfully prayed that the cost imposed on NMCG  

a) vide order dated 29.05.2025 amounting to Rs. 3000 

b) vide order dated 19.08.2025  to Rs. 5000 may kindly be 

waived off in the interest of justice and equity.  

12. That the present Application is bonafide and made in the interest of justice. 
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PRAYER 

In view of the foregoing submissions, it is most respectfully prayed to this Hon'ble 

Tribunal:  

a) To kindly set aside the cost imposed on Applicant vide order dated 19.08.2025 

& 29.05.2025.  

b) To pass such other orders and/or directions as deemed just and proper in view 

of the facts and circumstances and in the interest of justice. 

It is prayed accordingly. 

 
                                          APPLICANT 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

INTERLOCUTORY APPLICATION NO.      of 2025 

in 

ORIGINAL APPLICATION No. 174 of 2024/EZ 

 
 
IN THE MATTER OF:  

  National Mission for Clean Ganga                              ….. Applicant             

Versus 

  Sourabh Kumar & Ors.                                         ..…  Respondents
 

 AFFIDAVIT 

I, Anup Kumar Srivastava, S/o Late P. L. Srivastava, aged 58 years presently 

do hereby solemnly affirm and state as under:  

1. That I am presently working as Executive Director, Technical in the National 

Mission for Clean Ganga (NMCG) under the Department of Water Resources, River 

Development & Ganga Rejuvenation, Ministry of Jal Shakti, New Delhi and is duly 

authorized to depose the present affidavit.  

 

2. That I have read and understood the contents of the accompanying 

interlocutory application on Behalf of National Mission for Clean Ganga (NMCG) 

which are true and correct, and based on office records and nothing material has been 

concealed therefrom. 

 
3. That the contents of the accompanying Application may be read as Part and 

Parcel of this Affidavit 

DEPONENT

5
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VERIFICATION 

I swear this affidavit that the contents of my above affidavit are true and 

correct to my knowledge and belief and information derived from the record of this 

case. No part of it is false and nothing relevant has been concealed therein. 

Verified at New Delhi on this _____ day of  October 2025. 

                                                                                           DEPONENT 
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Item No.09         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 
 

Original Application No.174/2024/EZ 
(Earlier O.A. No.681/2024/PB) 

 
 

Sourabh Kumar                    Applicant 
 

Versus 
 
 

Commissioner, Municipal Corporation Arrah & Ors.  Respondents 
 
 
 

Date of hearing: 19.08.2025 
 
 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. PRASHANT GARGAVA, EXPERT MEMBER 
 
 Applicant:   None for the applicant  
 

       
  
 Respondents:   Mr. Bishwa Bibhuti Kumar Singh, Advocate and Mr.  
    Surendra Kumar, Advocates for Respondent No.1  
    (through V.C). 
    Ms. Amrita Pandey, Advocate for Respondent No.2 (through 
    V.C). 
    Mr. Ashok Prasad, Advocate for Respondent No.3 (through 
    V.C). 

 
 ORDER 
 

1. Replies on behalf of respondents 1 and 2 have not been filed.  

 
2. Respondent no. 1 has deposited costs of Rs. 2500/- but respondent 

no. 2 has not deposited the costs.  

 
 

3. Respondents 1 and 2 are granted one more opportunity to file their 

replies within three weeks subject to deposit of further costs of Rs.5000/- 

respectively.  

 

4. Costs of Rs. 5000/- by respondent no.1 and costs of Rs. 7500/- 

(Rs. 5000/- cost imposed today + Rs. 2500/- cost already imposed) by 

7Annexure I
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respondent no.2 may be deposited within three weeks with Registrar, 

Eastern Zone Bench of this Tribunal at Kolkata. 

 
 

5. Defective Affidavit has been filed on behalf of Respondent No. 3 

(Ministry of Jal Shakti) which is placed in Vol-IV.  

 
6. Respondent No.3 has not cured the defect and has not deposited 

the costs of Rs. 3000/-.  

 
7. Respondent no. 3 is also given one more opportunity to cure the 

defect and file the affidavit again within three weeks subject to deposit of 

further costs of Rs. 5000/-.  

 
8. The costs of Rs. 8000/- (Rs. 5000/- costs imposed today + Rs. 

3000/- costs already imposed) may be deposited with Registrar, Eastern 

Zone Bench of this Tribunal at Kolkata within three weeks. 

 
9. List on 06.11.2025 for further consideration. 

 

 
Arun Kumar Tyagi, JM 

 
 
 
 

  Dr. Prashant Gargava, EM 
August 19th, 2025, 
Original Application No.174/2024/EZ 
(Earlier O.A. No.681/2024/PB) 
AM 
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